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© CP '257/98 is c‘iismi‘ssed as withdrauwn.

IN THE "CE NTRAL ROMINISTRATIVE TRIBU.\JAL
PRINCIPAL B2 NCH
MW DELHI.

CP 257/98 in
OA 426/97°

New Delhi this. the 19th day of November, 1998

Hon'ble Smt.Lakshmi Swaminathan, Me mbe (3)
Hon 'ble Shri K.Muthukumar, Member (A)

Mohan Lal Sharma

8/0 Shri SeLsSharma,

R/0 A=-112, Partap Nagar,
Batparganj,New Delhi.

. co e p‘ppl icant
(By Advocate Mg Jasvinder Kaur ) :

Vs.

s5hri T.3. Krisnna Murthy,
Sscretary,

Department of Company Affalrs,
5th Floor, A Wing,

' Shastri Bhawan, New Delhi.

. . ees RBsSpondent

0R ODE R (ORAL)

(Hon 'ble Smt.LaksHmi Suaminathan,‘ﬂémber (2)

Ms Jasvinder Kaur,learned counsel submité that after

filing the present cpP 257/98, the petitioner had also filed
Delhi

another C. P. in ththOn'b1e/HJgh Court which has bsen dismissed
he

on the ground that/Department is not guilty of any contumac10us

disobedience of the order. Learnad counsel seeks permission to

withdraw the CP.
A

2. Permission to withdraw the CP is granted. Accordingly

gl"é'\‘- ﬁ ; ,‘SM“LQ-O_.:_{
(K.Mufhukumar) | (Smt.Lakshmi Swaminatfian }
Memost (A) 4 Membe r (J)
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